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CENTRAL ADMINISTRATIVE TRIBUNAL 
ANALDRt BENCN 

Second Floor, 
Csmmercial Complex, 
Indiranagar, 
Bangalore-560 136. 

Dated: 5JUL1993 

PPLICAT ION NO(s), 22 of 1993. 	- 

222!11Sri.K.P.Subbenne 	v/s. Res2ondentisl Seperintendent of 
post WFTFeg,mys ore. 

1r 

1, Sri.K.P.Subbenne, 
S/o,Puttasuemappe, 
8rnch Post Nester, 
Chamsrejsriagar Teluk, 
Nanjengud Division, 
Mysore, 

2. 	Sri.r.Raghavendre Achex, 
Pdovcete,No.1074 & 1075, 
Fourth Cross, 
Srinivessnager Second Phese, 
Beneehenkai First Stage, 
8engelore-0 050. 

3 0 	The Superintendent of Post Offices, 
Nenjengud Division, Mysore District. 

4. 	Sri.P)1 Vaeudevs Reo, 
Central Government Standing Counsl, 
High Court Building, 
Bengelore-l. 

SUBJECT:- 

Please find enclosed herewith a copy of the ORDER/ 

STAY/INTERIM ORDER.pessed bythis.Tribunal in the above said 

epplicati.n(s) on 

DEPUTY REGISTRAR 
JUDICIAL BRANCHES, 



BEFORE THE CEITRAL ADALKSMTIVE TRIBUNAL 
RANGALQRE BENd-i : BANGAII)RE 

DATE) TI-ITS THE FIPrEErH DAY OF JUNE 1993 

Present; 

Hon 'ble Mr. Justice P.K. Shyansumiar ... Vice Chairnan 

Ho&ble Mr. V. Ra.aakxish-i ... 14e.nber (A] 

APPLICATION NO. 22/93 

K.P. Subbanna, 
Slo Puttaswap, 
4ajor, 
vJorking as Branch Post jjaster,  
Charanajanagar Taluk, 
Nanj angud Division, Aysore. 	 ... Applicant 

[Shri A.R. Achar ... Advocate ] 

The Surinten1t of Post Offices, 
Nanjangud Division, 
Nanjangud, 
Mysore District. 	 ... Respondents 

[Stiri i4. Vasudeq Rao ... Advocate] 

This application having corke up for orders before this Tribe-
nal today, I-Ion'ble Vice-Chair.oan, Arde the following: 

ORDER 

1. The applicant an EDA in service is said to have been put 

off duty in the light of ensuing departrital proceedings. He 

contends that the period of suspension as put off duty in view 

of an on going encjuiry, he sIuld be given subs istance allcMance 

for the period ie., froi 22.5.1990 to 10.3.1992. The Departaent 

has declined to grant subsistence allowance relying on Rule 9[3) 
which enjoins non-paynt of subsistence allowane duriny the t / 

period under which he is put off duty. 
/ ' 

The said Rule 9(3] was challenged before this Tribunal which 
NEW  suck down the 	But later on, the respondents have taken 
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the uiatter to the Supre Codrt, it appears the Hon 'ble Supre-tie  

Court stayed the judynt of this Tribunal. The position, there-

f ore, is notwithstanding the uashiny of the rule in question 

by this Tribunal, in the light of the stay order issued by the 

Supre.ie Court it continues to be operative and on that basis 

the Departent declined to 

as it ay all that the 

of the decision of the 

ted by the decision of the 

Accordingly we dispose of I 

subsistence allowance. Be that 

nt now says is that in the light 

Court he is prepared to be regula-

ree Court in the pending inatter. 

application with a direction that 

the rights of the applicant for grant of subsistence allowance 

will stand regulated in the light of the decision of the Supreu 

Court in the case of now 
	before it in UNION OF INDLk 

V. P= D'SA. 


